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LOK SABHA

Thursday, March 25, 1965/Chaitra 4,
1887 (Sakn)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]
ORAL ANGWERS TO QUESTIONS
Managing Agency System

+

[ Shri Yashpal Singh:

Shri P. C. Borooah:

| Shri Bhagwat Jha Azad:
Shri P. R. Chakraverti:

Shri Heda:

Maharajkumar Vijya
Ananda:

Dr. L. M. Singhvi:

Shri Vishram Prasad:

Shri Bade:

Shri Onkar Lal Berwa:

Shri D. J. Naik:

Shri Bibhuti Mishra.

Shrimati Renuka Barkacaki:

Shri K. N, Tiwary:

Shrimati Renuka Ray-

Shri R. S, Pandey:

Shri R. Barua:

Shri Ravindra Varme

Shri M. P. Swamy’

1 Shri M. Malaichami:

Shri Kasinatha Dorai:

LShri Arunachalam:

Will the Minister of Finance be
pleased to state:

'mw{

(a) the steps taken in pursuance of
the decision to eliminate the Manag-
ing Agency System in the corporate
jindustrial sector; and

(b) the precautiong being taken to

ensure that the system does not revive
in some other form?
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The Minister ot Planning (Shri B.
R, Bhagat): (a) Government has not
yet taken a decision that the Manag-
ing Agency system in the corporate
industrial sector ag a whole or in any
particular industry or industries
shoulg be eliminated. The matter is
at present under enquiry by a com-
mittee of five officials, set up by Gov-
ernment on the 4th January, 1985 in
pursuance of the provisions of section
324 (1) of the Companies Act, 1956,
The Committee is expected to submit
its recommendations within the next
few months. Thereafter, Government
will take a final decision ag to the
policy to be followed in regard to 2p-
pointment or re-appointment of
managing agents; and

(b) These precautions will also be
decided along with a decision as in (a)
above. Meanwhile, however, the Com-
pany Law Board ensures while consi-
dering proposals for approval of the
appointment of managerial personnel,
that in cases the Managing Agents
are not considered in the public in-
terest, the companies do not adopt &
system closely resembling that of
Managing Agents.
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Shri P. R, Chakravertl: May I
know whether Government appreciate
the fact that the interlocking
management system of only 25 busi-
ness-houses in India has created
complications to the extent of mono-
polising the entire corporate sector,
ang if so, what steps Government
have taken against that pernicious
practice?

Shri B. R. Bhagat: We do appre-
clate all these facts, and we have
taken measures to prevent them to
the extent possible. This matter also
will be looked into by the committee.

Shri Heda: May I know whether
Government have decided upon cer-
tain spheres of industries, what may
be termed as established industries,
wherein to abolish the managing
agency system, and if so, what those
industries are?

Shri B. R. Bhagat: The committee
will go into this question and exa-
mine in which categories of industries
it should be done awsy with. Let us
await the decision of the committee.

Shri Heda: Have any
principles been decided upon?

guiding

The Ministey of Finance (Shri T,
T. Krishnamachari): The whole
matter has been referred to the com-
mittee. I had made a statement
some time back that it is for Gov-
ernment to determine whether the
established industries need this assis-
tance, if that assistance is needed at
all. The committee is now geized of
the whole matter.
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Shrimati Renuka Ray: May I know
the precise terms of reference of the
committee that hag heen sappointed
and whether they include the ques-
tion of a selective application at the
outset or whether the committee is
free to report whether the whole
system should be done way with?

Shri T. T. Krishnamachari;
broad indications of Government
view are whether the established
industries need this support, but the
committee is free to make any
recommendations it likes,

Shri Malaichami: May I know
whether there is any restriction on
retired Government officlals or poli-
ticians being appointed as managing
agents of these companies?

The
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Shri B. R. Bhagat:

Government officials
mittee.

8hri Malaichami: I am talking of
the retired Government officials and
politicians. I want to know whether
there is any restriction on their
appointment as managing agents.

Shri B. R. Bhagat: The question,
I suppose is, whether politicians and
Government officials are to be part of
the managing agency system. There
are no Government officials jn it.

Shri R, Ramanathan Chettiar: May I
know whether the four industrialists
who met the Prime Minister and the
Finance Minister early in January
brought to the notice of both the
Prime Minister and the Finance
Minister that established industries
like textiles, cement, sugar and paper
where the managing agency system
is being continued now should also
be considered by Government for the
continuance of the managing agency
system, and if so, whether that also
will be considered by the committee?

Shri T. T. Krishnamachari: It is
very difficult for me to say what
people said in an interview of about
an hour with the Prime Minister;
but I do not think that the managing
agency question was referred to by
them.

Shri Narendra Singh Mahida: Can
Government give us an assurance
that within a stipulated period of

There are only
on the com-

time they will end this wmanaging
agency system?

Mr. Speaker: Ny assurances can
be asked for during the Question
Hour.

Shri Bade: When will the report
come?

Shri Daji: The hon. Minister has

said that pending the finalisation of
the recommendations of this com-
mittee, Government will decide upon
the managing agency applications
that come before them, taking into
consideration public interest. Is it
Government's decision that while
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granting managing agency, concen-
tration shall be absolutely avoided,
that is to say, one firm which has

already one managing agency ghall
not be given any other?
Bhri T. T, Krishnamachari: The

question will depend upon the conti-
nuance of the managing agencies and
in what sector they will continue.
Naturally, these ideag that have been
given expression to by the hon. Mem-
ber are taken into account.

Deaths Due to Cold Wave in Unfon
Territories

+
rshri D. N. Tiwary:

Shri Rameshwar Tantla:
Shri Yashpal Singh:
Shri M. L. Dwivedi: ..
Shri Bhagwat Jha Azad:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri P. R Chakraverti:
Dr. P. Srinivasan:

Shri Paramasivan:

" { Shri Mohan Swarup:
Shri R, G. Dubey:
Shrimati Savitri Nigam:
Shri K N. Tiwary:
Shri Bade:

Shri Hukam Chand

Kachhavalya:

Shri Heda:
[_Shrlmatl Laxmi Bal:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have re-
ceived full reports on the deaths due
to cold wave in the Union Territories;

(b) if so, the number of deaths due
to cold wave of 1964-65 in the Union
Territories; and

(c) the measures taken to protect
people from this phenomenon?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Union Territories are not requir-
ed to seng to the Ministry of Works
and Housing reports about deaths due
to the cold wave. However, according





